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ORDER 
 

IA NO. 1431 OF 2018 
(Application for exemption from filing certified copy of impugned order) 

  

 We have heard learned counsel for the appellant/applicant.  For the 

reasons set out in the application, the application is allowed. 

APPEAL NO. 291 OF 2018 
 

 Learned counsel for respondent No. 2 seeks to file reply today.  He is 

permitted to file the reply today with advance copy to the other side. 

 It is represented that pleadings are complete. 

 List the matter for hearing on 02-05-2019. 

  

 

 
      (S. D. Dubey)                         (Justice Manjula Chellur) 
Technical Member                                      Chairperson 
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